
(02 1 Co  

CT 	AD i::SiL 

ALLAHAB?12.1.-ILLELLE12  

thi the  4t 

Civil 	t  Petn 	1172d-1122  

IN 

OrcTinalilulication 11.9.4222at_1221 

CCRAM:-  Hon s ble Mr. V.K. Ma jotra , Metber-  A. 

R.B. Pandey, S/0 Sri Kalil Dev Pandey 

Working as T. T .E . under N.E.Rly. Varana si 

	 Applicant. 

apt :- Sri 

VERSUS 

B. Tewari 

1. V.K. Gupta, D .R .M, .F. Rly. Varana si . 

, 2. R.K. Singh, Senior :ivisional Commercial Manager 

N 	Rly. Varana si . 

3, S .K. Garg, General Aanager, N.E. Rly. Gorakhpur. 

	 Respondent. 

Counsel for the resyonents.  

(oral) 

to the ap;Aicant :11d then proceed against him from 

,-- 

has contended that 

(By Hons ble Ir. 7.K. Ma jot:a, 

Sri B. -7ewari, 
vat_ it 

in 0. No. 708/93 the respon 

furnish the documents namely F .1.R and Reservation 

A .1. ) 

counsl of the applic,  nt 

order Dt. 11.5.2000 p ssed 
t■ik.rc, 

lents 4s-o5-,r :irected to 

hart 

he 



tit  

::2:: 

stage .f asking him to appoint his defence assist nt 

andexa ination of witnesses. The respondent were 'so 

asked .o take a decision regarding further roceed ngs 

agains the applicant Within the period of hree montes 

fro:1 e date of supply of a copy of this o der. Tie 

learnec counsel of the applicant has state that 

wherea the aplicant had been pro-iled a c py of 

F.I.R, the copy of ,_he reservation chart th t had 'meen 

proeid d to him is not "realy reservation cart". his 

matter whether reservation chart is genuine or not had 

to be aised in the enquiry and not in the cTitemp 

proceeeings. It is not proper for us to ass,ss the 

veraci - of the docuAentt  in the contempt pr ceedin 

2. laving regard to the above reasons th conte pt 

• Aplic,tion is dis:lissed. 

3. here will he no order as to costs. 
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